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(b’ 5. Smith Stanistreet & Co. Ltd.,
Ca.lczxt:f was taken over under Bection
18A of the Industries (Develo t &
Regulation) Act, 1951 and I Drugs
and Pharmaceuticals Ltd. was appointed
as Authorised Controller of the said
Company initially for 2 petiod of 2 yeary
w.ef. 4-5-1972 and the said period hay
been  extended upto and inclusive of the
srd May, 1975. The Authorised Con-
troller (IDPL) is cxamining/taking steps
for rehabilitation of this upit. Govern-
ment is conscious of the cxpertise and the
marketing organisation available with
this umit and the perspective role
of this unit in  producing essential
drugs in thisregion is under active
cousideration.

Allotment fof Petrol Pamps

6234. SHRI M. C. DAGA : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the names of places in Rajasthin
where  permission for setting up pumps
was given in 1974 as well as the num=~s
of persont allotted these pumps togother
with the basis thereof; and

(b) the names of the prrsons from Rojase
than  whose applications fur allotigent
of petrl pumps ate under consideration
ol Government  and sinct when and by
what timea drcision is likely to be taken
Therecy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI
(n) Retail putlets  (Petrol  Pumps)  are
set up by the oil Companies on commercial
consideiatiins  and no permission is  re-
quired fiom the Government for setting up
outlets at any particular location or to
any particular persons. Exceptfor 10,
no other oil company has set up retail
outlets in Rajasthan during 1974. 10C
awards dealerships for retail outlets ip
line with its policy laid down with the
8 1 of Government. Location and
the persons who s¢t up the new Retail

Outlets in Rajasthan during 1 are
attached. - 974

b) No such applications are under
mgaidmﬁon ot‘Gg\ﬂ-;mm -
T—81.8% ND' /7§
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Statement

Location Name of Dealer |

1. Khetri Ex-Subedar Mahadev
Prasad.

2. Dausa Ex-Cipt. M. 5. Pungu

4. Stkandra Shri Tribhuwan Prasad
Bhargava.

4 Anta . Shri Kishangopal,

5. Hindoli Shri Ramesh Chandra

Sainik.
6. Kapasan o M/s. Kapasan F/Stn.

7. Udaipur . M/s. Automotive S/
Centre.

8. Udaipur . M/s. Swastik ¥/
Station.

Of these, M/s. Automotive S/Centre
Udaipur is an ‘A’ Site and all others are
‘B* sites.

Balance sheat of Birla Orlent Paper
Milis

G235. SHRI SHARAD YADAV : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to refer
to the latest Balance Sheet of the Birla
Orient Paper Mills for the financial year
1973-74 and  state :

{a) the names of the Board of Directors
Managing Directors and Sccretary, if

any;

(b) thewr  remuneration,  including
altlowances, loan guarantee commissions,
etc.;

(c) whether in terms of Government
guidelines on the subject these payments
are not rxcessive; and

{(d) if su, the action proposed against the
company ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY  AFFAIRS (SHRI BE.
DABRATA BARUA) : (a) The Board of
Divectors of M/s. Orient Paper Mills
Limited consists of the followitig persons:-—

1. Shri G, P. Birla ((Iluirmnt)

2. Shri A. L. Goenkn  (Vice-Chairman),



- 1gB Wmun er

" g, 85 R. K. Kngorls,
4 ShriSi A Lal,
g Shiri 3. P Poddar,

B _Sh_i_'x G. Basy, ap:r.l_

7. Shri N. Sundaresan.

ShriB. K. Vyas is the Secretary of the

y. The Company has no Managing
an whole-time  Director.

(b) 'l’ht Directors of ' the company are
being . given remuneration @ 1% commis-
sion on the net profits of the company
as. per Article 74-A of the Articles of
Associgtion . . of the company  besides
sitting fees. The Directors of the company
were paid Rs. 6,97.227 during the year
ended gist March, 1974, besides travell-

Tsﬂ of Rs. 70,153, The said
nmn of 70,153 represented reimburse-
ment to four Directors of the expenses
mawred for attending Board mectings
and travelling undertaken by themfor the
bmmofthecompauy Itisscen that no

ntée commistion was paid to any
Director of the company during the
year.

(<) ll‘ld (d) The remuneration to the
Directors of the company by way of 1%
commistion . on the net . profits  of the
mpmy is being paid to them since the

3:3 when no approval of the Cen-
vernment in the mattcr was re-

qmrccl After the Co ies Act, 1956
came into force, special resolutions as
required by section 309(4)(b) thereof

were passed.

in Karaataks High cﬁl"lll:d‘.

- 6a3y7. SHRI S. M. SIDDAYYA : Will
the  Minister of LAW, JUSTICE AND
COMAPNY AFFAIRS be pleased to

) ltllc: .

(l.} whelher there is a proposal o

- appoint an Additional judgl:- to the High
Court of Kn.matakn and

' (b) lf-w, ‘when it is likely 1o be fina-

i

.
fu. R. GOKHALEJ 1{a). md (k}

as‘" The pmpoui is !.md\‘:r tmudmtmn.

m wmsm % LAW, JUBT‘!G‘E "

- ordexs,. zb;ible pemm lmnng themw I“-'

m& SHRI wnm SINGH + Wil
the Minister of PETROLEUM ' AND . .
CHEMICALS be to state whether .
any of the oil producing ' countries have
mcﬁuutnd our Government to provide

labcration and n cnpenne to
enable them to mtwnalw: therr ml -in-
dustry ? .

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
gHEl;{IGA.LS (SHRI C. P. MAJHI) :

o, Sir.

Confirmation of Station Masters/
Assigtant Station Masters in Feroze-
pur Divisien (Northern Rallway)

6239. SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government are aware that
Statipn Masters/Assistant Statinn Masters
of Fervzepur Division in Northern Rail-
way have not yet been confirmed despite
15 to 20 years of serviee;

(b) whether Governmentarcaware that
Assistant Station Masters having more
than 10 ycars service and their S.R.P.F.
fund totalling in thousands, are being
asked to deposit Rs. 300 as security
money which is asked and deposited at
the time of appointment; and

(c) if so, what steps Government pro-
pose to set the Divisional authority on
right track?

THE DEPUTY MINISTER IN THE
MINISTRY IOF RAILWAYS (SHRI
BUTA SINGH) :(a) Station Masters
due confirmation on Ferozepur Division
have been confirmed. Assistant Station
Masters in grade  Rs. g30—s560  {Rs.)
appointed after 16-6-1955 who have not
deposited  the security money of Rs. goo
required under the rules and orders, cau.ld
not be confirmed. )

(b) Yes. But since the time of uppoint-
ment - thesc. pcraml have not deponttod'-
the uwrl ty money : ‘

(c} Auoon as the suﬂ' y \mh the
condition  prescribed - in the rules and






